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(vi) Need for Rapid ladustrial Develop-
ment of Aonla parliamentary Con-
stitaency of U.P,
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(vii) Demand for Constituting on All-
India Technical Service on the
lines of the I.A.S.
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(viii) Need fo set up the prolw“‘dt
Precdger Repairing Complex 2
Haldia.

SHRI SATYAGOPAL MISRA
(Tamluck) : Recently the Government
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has taken the decision to set upa
Dredger Repairing Complex in our
country. Details of the projecy are
yet to be finalised- I request that
Haldia in West Bingal should be
selected as a place for the said project.

The Government of India appointed
an expert Commitice to find outa
place suitable for setting up of a ship-
building complex. After due considera-
tion the Committee recommended
Haldia as a place most suitable for the
ship-building eomplex in our country,
But the proposal was dropped. Then
it was assured by the Governmsnt that
a ship repairing compicx would be sct
up at Haldia, But that too is far off

Dredging works are mostly done in
our country in the Hoogly river to
maintain the required draft for the
ships coming to Calcutta and Haldia
port. This jastifics the reasons for
selccting Haldia as a suitable place for
Dredger Repairing Complex.  Necessary
land and infrastructure is already there
at Haldia. Moreover, Haldia has
been denied the opportunity of setting
up of a ship-building and ship repair-
ing complex in spite of the recommenda-
tions of the high-powered committee
appointed by thc Government of India
and assurance given by the Government.

Therefore, 1 urge upon the Govern-
ment to come forward with the decision
that Haldia should be the place for
the proposeds Dredger Repairing
Complex of our country.

’

rMNeed for Early Implementation of

Sethusamudram Canal Project.

SHRI K.T., KOSALRAM (Tiru.
chendur) :  The Southern Air Cominand
at  Trivandrum bhas been recently
inaugurated by thc¢ Hon. Prime
Minister. The Prime Minister, on this
Occasion, warned the nation that
danger to the freedom of the country is
seen frem all sides and that the
Southern Air Command will ensure
the security of the Southern sea coast,

The U.S. has committed to Shri
Lanka safety and security from Bay of
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Bengal, Indian® Osean and Arabian
Sea. Israel has deployed the
commando regiment called Mossad in
Shri Lapka for training Sri Lankan
Army. The British mercenary forces
are already in Shri Lanka. In these
circumstances, particularly when China
has also sent ships for sea-security of
Sri Lanka, it is strategically: very
important that Sethusamudram canal
project is completed on war-fooling.
The representatives of Indian Navy on
the Lakshminarayanan Committee which
studied the feasibility of this project,
has stressed the stratcgic necessity of
Secthusamudram Canal Project for the
security of naval fleet as also our
mercaatile flect, which are presently
cxposed to danger as they have all to
come around Sri Lanka’s Trincomalle
Port which " has been given on a long-
term leasc to the U.S. by thc Sri Lankan
Government.

I request that the Ministry of
Defence should be directed to take up
Sethusamudram project for implemznta-
tion forth with.

14.45 hours

ESTATE DUTY (AMENDMENT)
BILL .

MR. DEPUTY SPEAKER: We
now tak: up the Legislative ‘Business.
On behalf of Shri Pranab Mukherjee,
Mr. S.M. Krishna will move the
Estate Duty. (Amendment) Bill for
consideration.

{

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : Sir, T beg
to move :

““That the Bill further to amend
the Estate Duty Act, 1953, be
-taken into consideration.”’

Sir, this short and simple Bill seeks
to amend the Estate Duty Act mainly
with a view to excluding agricqltural
lands from the levy of estate duty
under the Central enactment.



